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To

The Register General

National Green Tribunal

Faridkot House, Copernicus Marg
New Delhi- 110001

Sub: Original Application No. 857/2018 (M.A No. 1624/2018 & IA No. 494/2019)
before Hon'ble National Green Tribunal (NGT), Principal Bench, New Delhi-
Submission of Action Taken report-reg

Ref. Hon'ble NGT order dated: 27.09.2019.

Sir,

Kind reference is invited to Hon'ble NGT, Principal Bench, New Delhi order
dated: 27.09.2019. In this context it is to submit that:
Polavaram Irrigation Project was declared as National Project vide sub section (1) of
section 90 of the act AP Reorganisation Act- 2014. Copy enclosed as Annexure—|.
In pursuance of said sub section 4 of section 90 and to carry out the purposes of the
said provisions of the Act, the Central Government constituted the Governing Body of
Polavaram Project Authority and Polavaram Project Authority (PPA) vide Gazette
Notification No.129 dated 28.05.2014. Copy enclosed as Annexure-l|
Further, Ministry of Finance Office Memorandum no. F.No.1 (2)/PF-1/2014 (Pt) dtd
30.09.2016 (copy enclosed as Annexure — 1) decided as following:

1. The Central Government will provide 100% of the remaining cost of the
irrigation component only of the project for the period starting from

01.04.2014, to the extent of the cost of the Irrigation component on that date.



2. In view of recommendations of the Vice Chairman NITI Ayog that it will be
appropriate for the State of Andhra Pradesh to execute this project (as itis an
important project and the State Government is keen to complete it at the
earliest), the Government of India has agreed to the State’s request for the
execution of the project by the State Government on behalf of the Government
of India.

In view of above, Water Resources Department (WRD), Government of Andhra
Pradesh (GoAP) is executing Polavaram Irrigation Project. The Contract
Management is being looked after by the WRD, GoAP. Therefore, the matters related
to construction and execution of PIP is in the purview of WRD, GoAP. The PPA is
guiding them in all important aspects of project execution such as Designs,

Monitoring of progress, Quality Control, Land Acquisition & R&R etc.

It is further submitted that the issues related to construction of Coffer dams were
discussed by PPA officials in various meetings held on 16" , 24" & 25" April, 2019
and 28" & 31 May, 2019 at Polavaram Project site and Vijayawada. As R&R works
lagging behind, the WRD, GoAP officials were advised not to further encroach the
waterways available through the partially constructed coffer dams so that effect of
coffer dam on water levels in the U/s could be minimized. The GoAP officials were
also advised to provide adequate relief measures in view of likelyhood slightly higher
levels in the river than normal condition.
CEO, PPA has taken a PPA (10" Emergency) meeting on 13.08.2019 with the GoAP
Officials. During the discussion GoAP officials informed that:
“Highest flood observed during the present monsoon season {ill date was 15 lakh
cusec and the flood water was flowing through sluice and spillway as well as
through the sides of partially constructed coffer dams. The food relief

arrangements were made by the concerned district administration of the Revenue



Authority for the affected people due to floods. The levels at highest flood with

coffer dams in place were about 2.10 m higher than levels in natural conditions”.

In view of above and as directed by the Hon'ble National Green Tribunal in
OA.No0.857 of 2018, vide Order dated 27.09.2019, the remedial action taken report
submitted by WRD, GoAP towards the recommendations/observations made by the 4
Member Joint Committee in their report dated: 30.07.2019 after visit to the dumping
site of Polavaram Irrigation Project on 24.07.2019 is enclosed as Annexure — IV for

kind consideration please.

This issues with approval of Chief Executive Officer, Polavaram Project Authority,
Hyderabad.

Yours faithfully,

’

‘/ﬁ L) g
(P. Devender Rao)

Director (A&C)
(M) 9000473396

Copy for information and necessary action to:

1. Shri Ardhendumauli Kumar Prasad, Advocate on Record, Supreme Court
of India, A-52, Sector 17A, Noida — 201301.

2. The Special Chief Secretary, Water Resources Department, Government
of Andhra Pradesh, Velagapudi.

3. The Chairman, 4 Member Joint Committee, Andhra Pradesh Pollution
Control Board, Andhra Pradesh.

4. The Chief Engineer, Polavaram Irrigation Project, Water Resources
Department, Dowlaiswaram.

Copy for information to:

1. The Commissioner (SPR-1), DoOWR, RD & GR, MoJS, New Delhi.
2. The Chief (PPO), Central Water Commission, New Delhi.
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MINISTRY OF LAW AND JUSTICE

(Legislative Department)
New Delhi, the 1st March, 2014/Phalguna 10, 1935 (Saka)

The following Act of Parliament received the assent of the President on the
1st March, 2014, and is hereby published for general information:—

THE ANDHRA PRADESH REORGANISATION ACT, 2014

No. 6 orF 2014
[1st March, 2014.]

AnActto provide for the reorganisation of the existing State of Andhra Pradesh
and for matters connected therewith.

Be it enacted by Parliament in the Sixty-fifth Year of the Republic of India as follows:—

PARTI
PRELIMINARY
1. This Act may be called the Andhra Pradesh Reorganisation Act, 2014. Short title.
2. In this Act, unless the context otherwise requires,— Definitions.

(a) “appointed day” means the day which the Central Government may, by
notification in the Official Gazette, appoint;

(b) “article” means an article of the Constitution;

39 6

(c) “assembly constituency”, “council constituency” and “parliamentary
constituency” have the same meanings as in the Representation of the People
Act, 1950;
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87. (1) The Board shall ordinarily exercise jurisdiction on Godavari and Krishna rivers
in regard to any of the projects over headworks (barrages, dams, reservoirs, regulating
structures), part of canal network and transmission lines necessary to deliver water or
power (o the States concerned, as may be notified by the Central Government, having
regard to the awards, if any, made by the Tribunals constituted under the Inter-State River
Water Disputes Act, 1956.

(2) If any question arises as to whether the Board has jurisdiction under
sub-section (1) over any project referred thereto, the same shall be referred to the Central
Government for decision thereon.

88. The Board may make regulations consistent with the Act and the rules made
thereunder, to provide for—

(@) regulating the time and place of meetings of the Board and the procedure to
be followed for the transaction of business at such meetings;

(b) delegation of powers and duties of the Chairman or any officer of the Board;

(c) the appointment and regulation of the conditions of service of the officers
and other staff of the Board;

(d) any other matter for which regulations are considered necessary by the
Board.

89. The term of the Krishna Water Disputes Tribunal shall be extended with the
following terms of reference, namely:—

(@) shall make project-wise specific allocation, if such allocation have not been
made by a Tribunal constituted under the Inter-State River Water Disputes Act, 1956;

(b) shall determine an operational protocol for project-wise release of water in
the event of deficit flows.

Explanation.— For the purposes of this section, it is clarified that the project specific
awards already made by the Tribunal on or before the appointed day shall be binding on the
successor States.

90. (/) The Polavaram Irrigation Project is hereby declared to be a national project.

{2) Itis hereby declared that it is expedient in the public interest that the Union should
take under its control the regulation and development of the Polavaram Irrigation Project for
the purposes of irrigation.

(3) The consent for Polavaram Irrigation Project shall be deemed to have been given
by the successor State of Telangana.

(4) The Central Government shall execute the project and obtain all requisite clearances
including environmental, forests, and rehabilitation and resettlement norms.

91. (1) The Governments of the successor States of Andhra Pradesh and Telangana
shall replace the existing State of Andhra Pradesh on the Tungabhadra Board.

(2) The Tungabhadra Board shall continue to monitor the release of water to High
Level Canal, Low Level Canal and Rajolibanda Diversion Scheme.

PART X
INFRASTRUCTURE AND SPECIAL ECONOMIC MEASURES

92. The principles, guidelines, directions and orders issued by the Central Government,
on and from the appointed day, on matters relating to coal, oil and natural gas, and power
generation, transmission and distribution as enumerated in the Twelfth Schedule shall be
implemented by the successor States.

33 of 1956.

33 of 1956.
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'MINISTRY OF wmsn RESOURCES

, Sub-éechdﬁ (2) uf Spcnm 90}

And whetaas under Snbmnon (4)‘:of‘ Section 90 of thn Act mandates ﬂmme csmml Govmcnt:v

shau bxecum the pro,gect an:l obtam ail requ: .w-'clearancea mcludmg emwmnmenw torc.sts, aud whabxhranon’
and _‘emﬂntnurms RS S :

‘Now,; therefore; in: pursuancenf said section-and to' carrynu the urposes orf the said. pmvizsions of the
iment hereby constiiutes dae Govmxing Bod y te: olavaram Profect: Authomy and the

- Chmjp@rson
+ < Member
Member

- Member
- Member

‘(v) ’l‘he Clucf E‘xecuuvc Ofﬁcm Polavaram ?ro;tct Aut.tnm' ]
(vi) - A representative of Plannmg Cenmxissmn (ot below the rank of ,
Jolnt Secretary) : o - Member
) (vii) Member Séx retary, Poiavaram Pm.]ect Amhority s Mcmher ‘Secretary
IL.  Polavaram iject Autlwrity
Thm sha!l be constitution of an Authcmty ca!led the. Po!avaram Project Auﬂmmy (hmzmaﬁer referred.

to as ttw Authority); o
2.The Authurity shall consist of a Chief Executwe Officer {C‘.EO) and eleven Mmbers as under;

(x) The Chief Exeeutive Officer - Chairman
(i} - The Principal Secretary or Secretary of Imganen or Water

Resources Department of the successor ‘State of Telangana +Member
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- Member

empanéllc;d f’orvtbe'pbsmv, €
years and he shallbc m—ch rge of the.Authority £
Body co

,5any yacancy occmning'
mmenmrthe t’e‘Goveﬂunen asth cas Ay

(a) - hei. Aum‘ ty may from um;s to hlne appmnt OF emplo |
fit. -All suclt officers mdemployees shall be subj
rity may; with the previous approval of thie
onditions of service of all such officers  at : SpeC
- ation, house reat allowance, travemng allowance. dmly anowance. mmyance
allowance» and medxcal mmbursement
(c) The scaled of pay. allowanus (mcluding pmject allowancc) and other sewlee condmuns shall
“beas applicabie to Gen:ral Gevemment empioyees s
(d} The Auﬁwmy shall arranse wuh the Stale Governments: to. spaxe the seivices of the persons.
ed “in tlw State Govemninents of ‘Andlya Pradesh and Telangana l‘ot whole-time
. . Avthority, or for the performance of any work or services for the.
- Aath and: dse, the gcales of pay, allowances (including project nﬂowance) and
‘other serwce ‘conditions of such e.mployees may be ‘as apphcable to concerned State
Government employees.
(e) The personnel; which immediately before the: nouﬁcauon of ﬂxe Authanty, was working on the
Polavaram Project on regular basis, shall continue:to worl on the project after muﬁcaﬁon and:

— -
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(f) A!l ihe pasts of’theAuﬂm v
appommntmtheAuth rity. -

(l) T‘hc Govemmg Bady 0. the olavarnm Pnoject Authomy sha 1t be eharged with the power and
shall be under a duty to do any or all things necessary, sufficient and cx 5

: of;tthomvammm with & view w,

obtanmlg cxpedmnnsly op(imum bmeﬁts d:mng and after the completion of the construction
-of ‘the project in accordance with decision. of Godavari: Wanm' Dispum Tnbunai relmd o

‘ Polavaram project and ccmdxmmalxty af siatatory clearances;
- organizational ‘structure. of the Authority and daleganon of powers to the

; d othcr Mcmbm and Offmets ofthe Authonty

g Wawr Dlsputas Tnbrmal with wgand tu Pol avarami Ptq;ect _
4) Tim Authomy shall frame rules for watér aecountmg ‘to_implement -and supplement the’
prowsmns of the Award of the Godavari Water Disputes Tribunal,
() The Authority - shall regulate distribution of power: gonetated fmm the Polavmm project
amongst the Staxes. a8 notified by the ‘Ministey of Power.

6) The Aut!mtxty ghall dctcmuna the volume’ of water ‘stored, ﬂowing in and out of the Polavaram
reservoir, the volume of water utilized thtough each Main ar Branch head works, ‘evaporation

. and seepage iosses on tea: dmly basis in a water year (l"hmc ofa year 10 the 31%&3: of noKL

year) _
The Auﬂmuty or any of its duly amhunzed rcptescntauvcs sha!i have power to enter upon any

N
‘Yand and pmpetry upon which any work of gauging, evaporation or other hydrological station

Or mensunng device has been or is being constmcmd. operated or maintained: by any State for

-y
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hall jssue appmpnaw dxtecuqns for esmblas
of an effective ‘system of flood forecasting and flood coi
:pmmnn and- ta! mmunication systems and the
ake: : tates th datategardmg opemno

“Tepor ioiheavy
hall pubhsh aﬂnually nnd‘

11. Records of the Autlmriqr and their Iucataon e

a) The Authority shall keep a record of all meetings and proceedi
j vqsm:ahle ofﬁoes where documgnta,-,wcords,- e

: be uuhally at: Hydmbad = the common capxml of
; augm till the Amhonty takes any decision i in this

Printed by AMMauagm Govariment of Tndia Press, Ring R, Mayapucl, New Dathi-110664
atid Publuhed by the Gummlhr ‘of Publivetions, Delln-l 10054,



F.No. 1(2NPF-2014 (PY

i of Finance:
‘ Depa. ntof Emendrture
Ptan Fmancewi Dmswn
| ‘North Block, New Delhi

‘D‘m_d" ;30’.0'9;2015 |

Sub;ect. centrai Assistance to Andh:a Pmdash in terma cf Andhra Pradash
Ra-mgamsatson Act, 2014-Re9 : S R
| The undarsgned is dureated to refer to Secretary. MQWR 630 let!er no.

-‘S{WR}!M#SG 12016 dated 05 09, 2616 aﬂd 10 commumca&e the appmvai of the
“Finance Minister for fundmg of the Potavaram Pm;ect by the Centra! Govemment in

' the fanﬁwmg manner . _
tt wdl pravide 100% f the remammg cost “of the zmgation cqmﬁﬁmenf aniy uf che

‘ (i}
.gro;eei for the period stamng trom 1. 4« .1014 tu uw, ex‘um u’ tbc cvs‘l cs! the n-ngat}on
component onthat date S i ,
() e " " ;‘_f,;ndaﬁons of _the _Vnce Cha irman NIT! Aayog mat it waf be
Gavemment

_project as on. 0'1‘ 04 2614 may be appransaﬁ Further M X
decision at serial ho. (i) abmee may also be worked cut for exeﬁutm af the pro;ect .
_Necessary approvat(s] wherever reqm:ed may also be: ebtamed at appmpnate ievei |

3. A copy of Press Bﬂef released by the Ministry of Finance gwmg detaus of
spemaf assistance measure undet specla! package announeed for Andhra Pradesh :

is made avaniable herewuh for ready refemnce

4 Thas msues wrth the approval of the competem amhomy

_ Encl: as above
&)
| {Vinish Chagt; ?)
- Director (PF.I)
L IS | ‘Tel. 2309 4904
- Sri Shashi Shekhar - - -
‘Secretary, MOWR, RD & GR
Shram Shakti Bhawan
New Delhi
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. AN REXURE- ~IV

GOVERNMENT OF ANDHRA PRADESH
WATER RESOURCES DEPARTMENT

From To,

B. Sudhakara Babu, M.Tech, FIGS The Member Secretary,
Chief Engineer, Polavaram Project Authority,
PIPHW Unit, - Hyderabad.

Polavaram. ’

. 1 _
Lr. No.CE/PIPHW/SE/DCE/OT-2/AEE/ OA-857/496M Date.19/10/ 2019.
Sir,

Sub: WRD- Govt.of Andhra Pradesh-_Pol,avaram Irrigation Project- Polavaram -
O.A.No._857 of 2018 filed_ by Dr.}Pentap‘a_ti Pullarao in the Hon'ble NGT, New
Delhi - Order Dt.27.09.2019-Action Taken Report- Submitted —Reg.

Ref: 1. 0.A.N0.857 0f 2018 in the Hon’ble NGT, Newdelhi.
2. Hon'ble NGT, Newdelhi. Order Dt.27.09.2019.
3.PPA Lr. No.3/29/4/12019/PPA/2572-2575 Dt.3.10.2019.
4. Govt. Memo No.WRD 19052/1 18/2017-1S/EA Dt.5.10.2019.

With reference to above subject and ref 2™ cited, | here with submit the
action taken report along with brief note on OA No.857 of 2018 filed in the Hon’ble
National Green Tribunal, New Delhi by Dr. Pentapati Pulla Rao as submitted by the
Superintending Engineer, PIPHW Circle, Dowlaiswaram.

This is submitted for favour of information and taking further necessary action.

Encl: Brief Note along with ATR

Yours faithfully,
Sd/- B.Sudhakara Babu,19.10.2019
- Chief Engineer -
PIPHW, Polavaram.

It.c.til

| ;’ﬁ 1) AN

Engineer

/ TRE- CoPy y

19 {10 119
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Brief Note on O.A.No. 857/2018 filed in the Hon’'ble National
Green Tribunal, New Delhi by Dr Pentapati PullaRao

The Polavaram Irrigation Project is a multipurpose terminal Project being

constructed across river Godavari near Polavaram Village about 42 Km on upstream
of Godavari Barrage, Dowlaiswaram. The Project envisages Irrigation benefits to an
extent of 7.20 Lakh Acres for the up land areas of East Godavari & Visakhapatnam
Districts under left main canal (181.50 Km) and West Godavari & Krishna Districts
under right main canal (174.00 Km) and generating 960 MW of Hydel Power. In
addition to irrigation benefits 80 TMC of water is proposed to be diverted to Krishna
River and supply of 23.44 TMC of drinking water to Visakhapatnam.

The Project works have been taken up after obtaining all the statutory clearances from
various ministries in Government of India.

But, Dr Pentapati Pulla Rao has filed 0.A.NO.309 of 2015 in the Hon’ble National Green
Tribunal (NGT), New Delhi, on the Environmental pollution caused due to construction
of the project.

The Hon'ble NGT, Principal Bench, New Delhi disposed off the above O.A. with
a direction to Andhra Pradesh State Pollution Control Board and Polavaram Project
Authority to conduct Joint Inspection and pass appropriate directions in the interest
of Environment and Ecology.The team has inspected the project works on
Dt.14.10.2015 and suggested certain recommendations for implementation in the site
to preserve Environment and Ecology.

The applicant has filed another O.A.NO.66 of 2017 in the Hon’ble National
Green Tribunal (NGT), New Delhi.

The Hon’ble NGT, Principal Bench, New Delhi directed the MoEF to conduct
inspection. The Hon'ble NGT disposed off the above O.A. with a direction to Chief
Secretary of Andhra Pradesh and concerned officials of MoEF to look in to the matter
and pass appropriate order.

All the recommendations made by the Joint Inspection Committee have been
implemented at site in true spirit. To avoid dust from dump site, water has been
sprinkled in dump site and as well as on haulage roads by water tankers. Dozers have
been used to level and compact the soil in dumped area.The vehicles carrying

©)



excavated soil have been stopped plying on the Polavaram village roads and are
allowed on exclusive haulage roads only. At present dumping activity in Mulalanka
dump yard is going on at a farther location and there is no disturbance to the villagers
due to the above dumping. The boundary of R.F. is about 50m to 150m from toe of
dump yard. The project authorities are taking utmost care to dump excavated material
in the designated area only and never encroached into Reserve Forest(RF)area.

Dr P.Pulla Rao has again approached the Hon’ble NGT, New Delhi by
filing O.A.N0.857/2018 on 29-10-2018 to stop dumping in the moolalanka
dump yard.

The Hon’ble Bench on 01-11-2018 has given order for site inspection by
4members Joint Committee comprising of representative of Central Pollution Control
Board, Additional Principal Conservator of Forest (C), Andhra Pradesh pollution control
board and District Collector& magistrate for submission of a report on factual aspects.

As per the directions of Hon'ble NGT, the 4 member joint committee has visited
the Polavaram Irrigation Project on 11-12-2018 and submitted their report on 29-12-
2018, duly recommending some suggestions to implement in the site.The Project
Authorities have submitted the action taken report to the Nodal Agency i.e. Member
secretary APPCB  Vijayawada vide Superintending Engineer’s letterno
PIPHW/OT1/AEE-1/CSIS(NGT) Vol.5/ 159-M Dt 06-03-2019.

In compliance to this, the Hon’ble NGT heard the matter on 19-02-2019 and
ordered the joint committee to revisit the site and verify the compliance on action
taken report and furnish a fresh report to the Hon'ble NGT.

The joint committee has once again revisited the project on 25-04-2019 on the
compliance report submitted by the Project Authorities and submitted their
observations on 29-04-2019 to the Hon'ble NGT.

The Project Authorities has assured the committee that the dumping will not
be done near the B.C colony and avenue plantation has been taken up in B.C colony
with the coordination of Forest Department. Avenue plantation has been started with
the coordination of Forest Department opposite to B.C. colony for a length of 1200m
stretch and further plantation work is in progress. Soon after the completion of
dumping activity, full-fledged avenue plantation will be taken up. A comprehensive



_ Plantation program at a cost of Rs 2.74 cr is also in pipeline which will be taken up
after approval of Government.

The Ambient Air quality monitoring works have been taken up through M/s
B.S.ENVI-TECH Pvt Ltd, Secunderabad (Recognized by MOEF& CC) at mulalanka dump
yard, Ramayyapeta Rock dump area, Spill Channel area and project office of
Polavaram Irrigation Head works. The PM-10 is within the allowable limits at all these
locations.

Comprehensive study of monitoring & Assessment of Air & Water quality, Noise
levels is being entrusted to M/s NEERI, Hyderabad. Proposals to that effect have been
submitted to Govt for Rs 84.45 Lakhs per annum.Orders are awaited from
government. Meanwhile M/s NEERI, Hyderabad has conducted the AAQM from 23-05-
2019 to 28-05-2019.

The joint committee during their inspection has verified the dust suppression
measures taken up by the project authorities both on service roads and as well as on
dump Yard haulage roads.

The joint committee has also verified the cracks appeared on the road leading
to Polavaram project on 11-12-2018 and 25-04-2019. The joint committee was
informed that the slipping of the side embankments along the spill channel and
damaging the service roads by cracks was discussed in the Dam Design Review Panel
-A Technical Committee was Constituted by MOWR, Gol for giving suggestions to take
remedial measures.During the 12t DDRP meeting held on 26%March,2019 at CWC,
New Delhi, the members after detailed discussions have recommended to provide
Gabions as a measure for stoppage of slipping of the spill channel side embankments.
The designs are under finalization.

The Honble NGT heard the matter on 10-05-2019 and ordered the joint
committee to revisit the site and re verify the compliance and furnish a fresh report to
the Hon'ble NGT on or before 31-07-2019.

As per the directions, the committee has visited the site on 24.07.2019 and
submitted their report dated 30.07.2019 to Hon’ble NGT with their observations.

At present the work has been stopped due to rains and works were also
preclosed. Now, fresh tenders are invited for the balance works. Tenders will be

©



_finalised and agreement will be concluded soon after the judgement of Hon'ble High
Court of Andhra Pradesh. It is programmed to start the works tentatively, from
November, 2019. The ambient air quality will be monitored after excavation activity
starts in the project area.

The matter was heard on dt 27-09-2019 and Hon’ble NGT has posted the
matter to 07.11.2019 for further hearing duly directing the project proponent to take
remedial action and furnish an action report within one month by e-mail at
judicialngt@gov.in.



Action taken Report on Observations of the 4 Member Joint Committee

report dated 30-07-2019.

| SI.
No

Remarks/ Observation of the

Joint Committee visit on

Dt.24.07.2019.

Further Progress Report by Water
Resources Department as on Dt.
16.10.2019.

1

The project authority failed to
submit any action taken report
everyl5 days as suggested by
the four member joint
committee during 25.04.2019.
However, it is reported that the
excavation work has been

stopped due to monsoon.

The earth work excavation has been
stopped due to the heavy rains in this
region and inflated floods to River
Godavari.  Presently, the entire
excavation area is submerged under
water.

Also, the entire work was terminated
and pre closed and fresh tenders are
invited by the state Government vide
NIT No.01/2019-20., dt.17.08.2019.
Tenders be

agreement will be concluded soon after

will finalised and
the judgement by Hon’ble High Court
of Andhra Pradesh.

Action Taken Reports on Earth work
excavation will be submitted for every
15 days, as suggested, after resumption

of work.

The Committee inspected BC
No
plantation activity noticed for a

length of 1200 mts. Stretch

Colony area. major

along kademma drain. It was

informed by Project Authority

400 number of tree saplings were
planted opposite to B.C. colony with

the coordination of the Forest

Department.

The proposal for the comprehensive

plantation was submitted to thei




that they have planted about |

400 plants during the period.
Photographs of plantation
enclosed. However, in the
meeting the Project Authority
informed that the
Comprehensive plantation
programme at a cost of Rs.2.74
Cr. is in pipeline which is to be
taken up after receipt of orders

of the government.

Government for an amount of Rs.2.74 |

Cr. The active

same 1s under
consideration at Government level.
After receipt of approved estimate,
full-fledged avenue plantation will be
taken up. Meanwhile, plantation
activity has been taken up by WRD in
coordination with Forest Department in
a phased manner. Another 400 tree
saplings are planted on dt 16.10.2019.

Grass seeding also (StyloHameta) has
been taken up in the slopes of Dump
yard (Opp. BC Colony) to stabilize the

slopes.

The committee observed that
no dumpiné activity  is
happening in the 87 Acres of
additional area of Moolalanka
' lands. The Committee opines
that the Project Authority shall
put up a proposal to the
Government for the withdrawal
of acquired land since, as per
the revised plan there is no such
requirement. The  Project
Authority is yet to initiate

follow up action in this regard.

 additional land for dumping.

The Central Water Commission
(CWC), New Delhi was requested to
the of

arc

optimise drawings some

components  which under
finalisation. Exact quantity of earth
work excavation can be finalised as per
these approved drawings, which can
facilitate the project authority to take

suitable decision on the requirement of




The pr(;gress and quantity of

reutilization of muck as

suggested in the previous
meeting is not submitted by the

Project Authority.

So far, 18.06 lakh cum of muck has
been utilized in the partially completed |
Coffer dams. At present, the entire
work was terminated and pre closed
and fresh tenders are called for by the
state Government vide NIT No. 01/
2019-20., dt.17.08.2019. Tenders will
be finalised and agreement will be
concluded soon after the judgement of
Hon’ble High Court of Andhra
Pradesh.

After resumption of work, Progress
and Programme for reutilization of
be

coordinating with the contracting

muck  will submitted  duly

agency.

The project Authority shall
continue to abide by their

commitment.

The WRD always thrives to full fill the

commitments.

No comprehensive AAQM has
implemented by the project
authority.  However  M/s.
NEERI,  Hyderabad
engaged for May 2019 and M/s
Envi Tech Pvt Ltd for June

2019 for monitoring AAQM at

was

5 places including BC colony.

Photographs and analysis

reports enclosed

(Copy

enclosed as Annexure —C). The

Proposals for comprehensive
monitoring and assessment of AAQM
by M/s NEERI, Hyderabad have been
submitted to Government for Rs.84.45
lakhs per Annum. The Proposals are
Meanwhile, M/s
NEERI, Hyderabad have conducted the
AAQM in the project in the month of

May 2019.In their report, the PM;( and

under approval.

PM; svalues are slightly higher than the

permissible limits due to extreme dry




committee  examined  the
reports submitted and found
that PM;o and PM, 5 exceeded
at four places out of five places

monitored in May 2019. To get

conclusive evidence, a
comprehensive AAQM s
required.

ANNEXORE 2

e s D TR N B

Test reports of AAQM for the months

| comprehensive

conditions in  summer. Hence, |
sprinkling of water has been increased
by deploying additional water tankers.
Subsequently, in the month of June,
2019, the AAQM has been taken up by
M/s B.S. Envi-Tech Pvt. Itd,
Secunderabad (Recognized by MoEF)
and found that, the PM10 values are
within the permissible limits. AAQM
has also been taken up at the end of
July, 2019 and found that all values are
within the permissible limits. Copies of

N Ry

of May, June &July,2019 are enqlqs,_eQ.

As there is no works goiflg on in the
site, Comprehensive AAQM will be
taken up after resumption of work.
estimate  for

Meanwhile, the

monitoring  and
assessment of AAQM will be got
accorded by GoAP for entrusting the
work to M/s NEERI, Hyderabad, a

central government agency.

| Progress as suggested in Point

No.2 may be compiled.

Grass seeding (StyloHameta) has been |
taken up in the slopes of Dump yard
(Opp. BC Colony) to stabilize the
slopes.

For formation of vegetative cover a

the

submitted

proposal  for comprehensive

plantation has to the |

9



Government for an amount of Rs.2.74 |
Cr. The same is under active
consideration at Government level.
After approval of estimate, full-fledged

avenue plantation will be taken up.

8 | Protective measures taken on | Report from IIT, Delhi is still awaited
the sliding of embankments. on the permanent protective measures
on the sliding of embankments.

Opinion of Experts will be followed.

9 | Measures for Dust separation. | As the entire work was terminated and
no work is going on in the site, all
necessary remedial measures will be
taken for dust separation as suggested
by the 4 member joint committee after

resumption of work.

It is respectfully submitted that Large scale loss is taking place due

to submergence on account of Coffer dam is not correct.

The construction of Upstream(U/s) and Downstream(D/s) Coffer
dams have been taken up as per the requirement of the Polavaram Project and

both the coffer dams have been partially completed before the onset of monsoons.



monsoons. The progress of construction of both the coffer dams has been
monitoredcontinuously by the Polavaram Project Authority and the Water

Resources Department of Andhra Pradesh.

At each stage of construction of Coffer dams, discussions were
held regularly,for taking necessary steps to minimize the effect of floods due to
construction of coffer dams, in various meetings held between PPA and WRD
of GoAP. In the 13" DDRP (Dam Design and Review Panel) meeting, it was
decided to stop the further construction of the Upstream coffer dam in the left
and right side gaps for length of about 600m to allow the normal flow of water
in River Godavari in to the downstream.Also, it was decided to allow theexcess
water during floods through the spillway and spill channel in to the river course
on the downstream of D/s coffer dam to nullify the effect of partially
constructed coffer dams by increasing the width/profile of the flood flow and
the same has been implemented during the recent floods. Therefore, it is to
humbly submit that, though there is rise in level of water higher by about 2.10
m than levels in natural conditions, necessary mitigative measures have been
taken up by the revenue and other departments in advance and the affected
people have been kept in temporary relief camps and brought back after the

flood situation back to normalcy.

Further, it is to humbly submit that, whenever the flood occurs in
River Godavari the low-lying areas/villages and their connecting roads will get
submerged and the necessary temporary relief measures will be taken up by the
Revenue and other departments and it is a general practise in the flood affected
villages. Therefore, it is to submit that, the apprehension of the applicant i.e.

effect of flood is due to construction ofcoffer dams is not at all correct.
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1.0 Preamble

The Polavaram Imgatlon Pro;ect 1s a multlpurpose termlnal PFOJGCf across river
Godavan near; Polavaram VIHage abou’ 4

2 Km o upstream of Godavarr Barrage,
Dowlalswaram The Pro;ect envasages !mgatlon benef‘ t to'

der left mam canal (181.50

Knshn _..;DlStﬂCtS under rlght main canal (174 00 Km) and
F’ow ition

- slbmitted to Y he
. .' :f*Vuayawada ‘

A -';:q'uél’ft'yiiéibrb'b‘b"sjé_ _ th':the fo ow:ng objectlvesand 'scope' of work ;

: :':-ZOObjectwes'if R

To momtor ambtent air quahty (AAQ) at 2

&1 ééfiéﬁ;s‘é‘s;ﬁffdiiﬁaing‘iPolavaram
dumpmg s:te dunng May 2019 T e




3.0 Scope of Work

The: monrtonng of ambrent arr qualrty (AAQ) at"”

) Polavaram dumpmg ‘site’ was camed ouf durmg May 2019 .Th scope’of 'the work is as given

ibelow :

ldentafrcatlon of - momtonng locatron"'_'f'“
: .;'meteorology, land cover/topography'an"

. {;F:ve amblent air- iqua!

iF’artrcuIate Matter (size
25 um or PM_35),
| frionoxide {CO),

g
or the following parameters
" less than 16" L oF ',PM10) “Paiticulate Matter :
" - Sulphur dioxide: (S0;), Nitroger: dlomde:(Nog) Oz
- Ammonia:(NH;), Benzene: ‘Paiticuilate Is - (Pt nic (As) and Nickel
7N and particulate associated Benzo IpHa<pyr aP), as per National Ambient
COTAIR Quiality Standards (NAAQS) Crztena by Central Polliitie; Control Board (CPCB),
- . New Delhi.- S :
e Collection’: of ‘ihour ind sp"‘ d,- wind direction,
o temperatire; S rélative midity, - cloud ‘‘cover, solar nsolatron and ‘rainfall (from
- .-secondary data sources or'from nearest lMD statr BRSO

Amblent AII' Quahty Stu dy e

4 ‘6
g {_:4 1

ft"ir'ilé}*stetus of ambient

“air qualnty and couection of meteorologrcal data.-to dehneate the'base “statis of the region.
":Representative selec‘non of samphng IOCatlons s pnmanly gurded by the topography and
'mrcro-meteoro!ogy of the regron A methodlcally des:gned ambrent air quahty monitoring
:network covermg 5 samplmg tocatlons was fdesrgned wrthln the 5 km study -area ‘with

dumpmg yard as céntre. "

The ambrent aif qualrty status ln the study aréa dunng May 2019 (summer season)
:‘ls carned out - by selectmg 5 locatrons uexng :}network -’?deSIQn .cnterla ""nd momtormg was
carried out @’ per CPCB gurdelme '.The sam mg l“' ' ; en_ted in Table 1. The

42 Mlcrometeorology : R

Meteoroiogrcal data ofA _

f}were collected from nearest' a Statlon '( I adavo!u WG Dlst -A.P) from

s, Ambient temperature vaned between 26 7 38 5°‘ _ "riﬁg"{ft'\:/‘t'éy;f.‘;?_‘WHi'le the relative

| "::humldrty was' observed i the range of 53-74%




4.3 Amblent Al Quallty Status

Fivé Ambient Air Quallty (AAQ) momtonng sta’nons were establrshed on 24 hrly basis
sample- collectlon for Partlculate Mattér (s:z,e less than 10"{11’7‘1 or PMm) Particulate Matter
(size'léss than 2.5 i or PM, & Sulphur leXIde (soz) ‘Oxides of Nltrogen (NOy), Hydrogen

Sulphide (st) and Amironia (NH3) Ozone (Oa) dnd’ Carbon Monox:de' (CO) on 1 hrly basis
& Benzene and Volatile Orgamc Carbons (VOCs) as spot ""{oncentratlons ‘Wwere monitored.
| The techmques/methods used f" X

..'f'to strong wunds ln the area
. . 4 32" Gaseous Pollutants
_.'-A'_’:..’?Sulfur dlox1de snd O)ﬂde 'Nitrogen

S ﬂbe: varymg within the

= : "respectlvely thhln the stud area (Table '3) and the
- ;‘1-' levels of of so2 aind Nox were bserved well below NAAQS (sopg/m )

- ;‘Ammoma

_ Atmospherlc ammonl s s |ghly soluble in‘water, its major
:;‘_‘_srnk in'the- atmosphere lS b"' "wet depOSlth The _esnd' ica tim ‘:ammonza in the Jower

.r"_.ilevel of the* atmosphere |s a few hours 'f.th'ough m the alm enwronment it may exist for

‘f:*}‘*‘weeks Amrvioria i |s ‘the' major base present m" he atmosphere and IS ,:therefore important in

s '“_-;neutrallzmg acxdlc specaes such as SOZ, HZSO 1HN03 and HCl To assess the levels of




ammonia in air, samples were collected by passing air through absorbmg media and analyze
by wet chemical method. The average concentrations’ of NH3 are found tobe varying within
the range of 27 = 41 ‘ug/m® within the study area (Table 3) and these values are well within
the NAAQS (400 pgim?). ’ S o

Ozone , ,

Ozone (O3) is a secondary air’ pollutant formed by photochemlcal réactions involving
NOx and VOCs mainly hydrocarbons I thie presence of solar radlatlon ‘hitrogen dioxide
A(NO3) dlssomates to fonn nltrlc o¥ide: (NO) and an '_"xyge iato "‘(O) Oy i then formed by -0,
_'-"'_'::reactmg with” the oxygen "‘atom (0) However 'when : ‘ydrocarbons are“present, NO is
B '_,T'-iconverted to NOZ, thiis leavmg Ilttle NOx to react wrth 03 Thls reactlon leads to a build-up of
03 in-the - atmosphere Sources of NOZ and VOCs are p man!y anthropogenlc generally
' ':.,:produced dunng combustlon processes from automoblle emlssrons and mdustnal activities.

v “To assess the levels of ozone m alr samples were collected by passmg air through
;‘_'absorbmg media- durlng day tiié (1000-1800 h) assumlng ozone ‘prodiction occurs in the
,-'{presence of solar radlatlon”NOX': nd VOCs The samples were analyzed by wet chemical
- methiod. The avérage concentratlons of O‘ : are ifd'un'd 'tobe*'\’/"arying"wzthiﬁ’thé’ range of 6 - 43
“pg/m® respec’clvely Wlthll’l the study area (Table 3) whlch‘were 'gbelow the NAAQS (1 h avg.

180 pgim®).

f {':Carbon Monox:de (CO)

Carbon monOXIde i§a colorless and odourless ga'ﬁ"»
,:'contalnmg carbon are’ burned w:th an’ msufr crent 3upply of air.: The combustlon of fuels such

It is fotmed When substances

L :vehlcles ‘aré’ also one of the maln sources of carbon monoxnd "pollutlon in~urban and sub-

o urban envuronmen’c

".:..'NAAQS (1 hr avg 4mglm3)

";Benzene

The spot concentratlons of Benzene are observed to be below ‘detectable fimt
'}(BDL) wnthm the study ares’ and are well w:thln NAAQS (Table 3)
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. Table 1DetallsofAAQSamplmgLocationsdurmgMay2019

! Sr. No

. ‘Samipling Liocation

Latltude

. Longitude

| ImigationrQuarter - N 17°15 091" . E81°38'2911"

—

BC Colony

< N 1_.7.51_5'.50654"_: L

E81°38'23.3"

. :E 81°31' 10.4"

o E81°38 555"

Jim‘; .p. OJ N

e E 81°38'49"

' '_'_}lParameter

L -'Part:culate Matt' size'< 10
i) miéroﬁ”s".‘;‘jr}PMﬁ

'iPartlculate Matt siZe Ie'ss .
S than 2 5 m:crons or;PMz -

= SulphUr DIOXIde (807

R ,_Ox:de : of' Nltrogen"(NOx) :

L Ammoma -(NH;) e

. Carbon monoxnde '~(CO) e

':_;Quest CO momtor

Benzene ,.-Btenzer)gA_nalyzerl_. L




S. Location
No. | ‘Name -

co f Benzene 1

mgim® J pg/m®
1hr Spot

Quarter

Irrlgat.on I

Maata | 101324 dsd ey | ogoure | g 021 | BDL }

2" ;.:}_BC -Cblo'n‘y - :}

|- Triveni .

| “ Office -~

88i15
{T44108) 1| (42:63) | (s s - BDL‘_[

0.22 BD

Pollce:c ':eck-

S CWC s

160&18 { '

0.19 | BDL J

- 'gi(147-173)

400 - : : —[

Lo f‘;NAAQs

L Note:_

.e 24 hrly average cone trations of part:culate matter and gas"e'oii'é’pollutants are reported




Natlonal Ambtenf Air Quallty Standards 2009

Annexure - |

8. No.

Poliutant

' Trme
Weighted -
Aveérage -

Concentratlon m Amblent Air

‘. lndustrlal
‘Resudentlal
Riiral and other Ani

1 Area .

Ecologically ..

= Govemment)

Sensntwe Area

I_Vlethods of Measurement

(2)

o

W (s) -

©)

Sulphur Dwxnde (SOg)
pg/m® .

Annual *
24 Hours **"gf.'

50

_4 20 -Improved west and Gaeke |

B -Ultra\no!et fluorescence

L (NOx) po/im®

Nltrogen Dloxade

S -_Annua! *

:igd". Ao

' ',;3'0 " -Modlf ed Jacob & Hochheiser
_(Na-Arsemte)
|| “Chemiluminescence

: ‘ Partlculate Matter (S:ze ':
7| less than 10 pmi)or -
| PNy pglma :

‘Annual * - . )

Py

- 60 . ~Gravimetric

o ToEM

-Béts attenuation

Partuculate Matter (Srze'“._
“less than 2 5 ) or .

PM.s pglm

Anrual* | . -

' 40 ] ' | “Gravimetric

| TR

L ééét'a"attenuation

[ Ozone '(O':;) ;pg)fﬁa .

8 hours -
e 1hour

. '..:';100 o

.“:‘:" .| "UV photometric

- .| ~Chemical method

[Tead Poy g

Annual > |

+-| -AAS/ICP method after
- | saimpling on EPM 2000 or
o) etuivalent filter paper
_2 | 4ED-XRF using Teflon filter

Carbon Monoxnde (CO) 31-
E mg/m® . AR

1 hour

8 hours W

r -Non Dispersive Infrared
S Sb’ed’r'oscopy

4 Am';héhié (NHs) :bglih" .'-
: 24Hours**

Annual *';

EREY —Chemllummescence

-Indophenol biue method

[ Benzens (CaHa) fighn”

Annual *,_- =y

' _,--_65 '-Gas chromatography based
ce -1~ continuous analyzer

S A Adsorpt:on and Desorption
| foliewsd by GG analysis

10,

: Benzo Pyrene (BaP) -
.| pérticulate’ phase only Ao

Annual *_ o

. 01'

) 101 ; -| --Solvent extraction followed
e by HPLC/GC analysis

11.

. Arsennc(As) ng/m

.06 | -AAS/CP method afier
e sampling on EPM 2000 or
27| ‘equivalent filter papir

12'. .

Nicke)(Ni):'ngthi“':" -

-AASACP method after
°| -samplifig on EPM 2000 or
-| ‘€quivaient filter paper

ek 24 houﬂy at uniform intervals

7' 8% of the time in a year. 2%

ing
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Corporate Office :  Enviro House, B-1, Block-B, IDA, Autonagar, Visak(r? lution Control)
g oo otnam-530012

& Laboratory www.svenvirolabs.com, Ph:0891-2755528, Cel). +91
» Cell: +91 9440338654 Q
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Info@svenvirolabs.com, sve
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Branch Qfﬁce : 2-53, Mahipala Street, Yanam - 533,/?2: @yahoo.co,in
Recognized by Govt.of india-MoEF & CC, New Delhi ,Accre'dlged by: QC @
: QCI-NABET for E1A u

Ref: SVELC/PIP/19-07/01
Date: 04-08-20}9

NAME AND ADDRESS M/s.POLAYARAM IRRIGAT!
POLAVARAM, ONPROJECT,
WEST GODAVARI
ANDHRA PRADESH.
SAMPLE PARTICULARS AMBIENT AIR QUALITY
R
SOURCE OF COLLECTION NEAR QUARTERS COMPOUND
DATE & TIME OF START 26.07-2015@ 10:00he
ATMOSPHERE CONDITION CLEAR SKY
TEST REPORT
TIME
S.No PARAMETER UNIT | RESULT | STANDARD | WEIGHT METHOD
A AVG
1 Particulate Matter o 485 0o - 24 hrs 1S:5182 (P-23)
| - | (Size<10p) or PMo ng/m : Gravimetric
Particulate Matter 3 40 CFR USEPA
2. | (Size<2.54) or PMzs pg/m’ | 226 @ 2 \ Gravimetric
I 155182 (P2
3. | sulphur Dioxide SOz pgm® | 82 80 \ 2bs | Westand Gacke
etho
— 15:5182(P-6) -
4, Nitrogen Dioxide - NO; pg/ m° 10.4 80 24 hrs Jacob ﬁH&)\?&heiS@
_Meinod
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NAME AND ADDRESS M/s.POLAVARAM IRRIGATION PROJECT,
POLAVARAM,
WEST GODAVARI
ANDHRA PRADESH.
SAMPLE PARTICULARS AMBIENT AIR QUALITY
SOURCE OF COLLECTION NEAR BC COLONY
DATE & TIME OF START 27-07-2019@ 10:30hr
ATMOSPHERE CONDITION CLEAR SKY
TEST REPORT
r TIME
S.No PARAMETER UNIT | RESULT | STANDARD WEIGHT METHOD
AVG
Particulate Matter 3 _ 1S:5182 (P-23)
L | (Size<10p) or PMyo ug/m 51.6 100 \ 24 s Grayimetric J
Particulate Matter 3 4 0 4 40 CFR USE}’A
& (Size<2.5p) or PM;s ng/m 248 6 24 hrs Gravimetric
1S:5182 (P-2)-
3. Sulphur Dioxide — SO, pg/m’ 8.9 80 24 hrs West and Gaeke
Method
1S:5182(P-6) -
4 Nitrogen Dioxide - NO, pg/m3 10.8 80 24 hrs Jacob &Hochheiser
’ Method
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NAME AND ADDRESS M/s.POLAVARAM IRRIGA:
POLAVARAM, TION PROJECT,
WEST GODAVARI
ANDHRA PRADESH.
SAMPLE PARTICULARS AMBIENT AIR QUALITY
SOURCE OF COLLECTION NEAR CWC JE OFFICE AREA
DATE & TIME OF START 28-07-2019@ 11:00hr
ATMOSPHERE CONDITION CLEAR SKY
TEST REPORT
TIME
S.No PARAMETER UNIT | RESULT | STANDARD Wilvcél'l‘ METHOD
I Particulate Matter pg/m’ 48.6 100 24 hrs 131518? (Pt-rzi?;)
- | (Size<10p) or PMyo Gravimetric
: 40 CFR USEPA
Particulate Matter 3 23.8 60 24 hrs . .
2. (Size<2.5p) or PM,s pg/m Gravimetric
' | 1S:5182 (P-2)-
f 3. / Sulphur Dioxide - SO; pg/m® | 92 80 24 hrs Wesm&(‘f;ek"'
1S:5182(P-6) -
[7 4. Nitrogen Dioxide - NO; pg/m’ 1.7 80 24 hrs Jacob ﬁ:l“o‘:ghﬂser

1

CHECKED BY

4 /u
SV ENV. L.ABS CONSULTANTS

Scanned by CamScanner

Scanned by CamScanner



_‘-—7 '_:'l _" =,

\g,\\hlru SV ENVIRO LABS & CONSULTI'-INTS )

“
-=" (Environmental Engincers & Consultants in Pollution Control) 7/
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NAME AND ADDRESS : M/s.POLAVARAM IRRIGATION PROJECT
POLAVARAM, ’
WEST GODAVARI
ANDHRA PRADESH.
SAMPLE PARTICULARS : AMBIENT AIR QUALITY
SOURCE OF COLLECTION : NEAR POLICE CHECK POST AREA
DATE & TIME OF START : 29-07-2019@ 11:30hr
ATMOSPHERE CONDITION : CLEAR SKY
TEST REPORT
TIME
S.No PARAMETER UNIT | RESULT | STANDARD WEIGHT METHOD
AVG
Particulate Matter 15:5182 (P-23
1. ) 3 =
(Size<10p) or PMo ng/m 66.6 100 24 hrs Gravimetric
Particulate Matter . 3 40 CFR USEPA
2. (Size<2.5p) or PMy5 hg/m 288 60 24 hrs Gravimetric
B 1S:5182 (P-2)
3. Sulphur Dioxide — SO, pg/m’ 112 80 24 hrs West and Gacke
Method
1S:5182(P-6) -
4, Nitrogen Dioxide - NO; pg/m’ 14.8 80 24'hrs | Jacob &Hochheiser
Method
SV ENVIR ABS CO/ LTANTS

CHECKED BY

Scanned by CamScanner



S

sl SV ENVIRO LABS & CONSULTANTS

(Environmental Engincers & Consultants in P i &
ollution Control) @

B —

—— Corporate Office :  Enviro House, 8-1, Block.p
D=1, ] -0, 1DA, Autonap:
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:ranch Ofﬁ;eb ¢ 2-53, Mahipala Street, Yanam - 533464 o -
tecognize Govt.of India-MoE ’

Ke.nvuuvn’ﬁﬁ)mﬁy India-MoEF & CC, New Delhi »"w,sg,‘gsg *&%FWMB“ for 1A @

. VLAt —

NAME AND ADDRESS : M/s.POLAVARAM
: 5 , M IRIUGATION .
POLAVARAM, PROJECT,
WEST GODAVARI
ANDHRA PRADESH.
SAMPLE PARTICULARS : AMBIENT AIR QUALITY
SOURCE OF COLLECTION NEAR TRIVANI CAMP OFFICE AREA
DATE & TIME OF START : 30-07-2019@ 12:30hr
ATMOSPHERE CONDITION : CLEAR SKY
TEST REPORT
TIME
S.No PARAMETER UNIT | RESULT | STANDARD WT\%‘T METHOD
. 1S:5182 (P-23)
Particulate Matter 3 54.5 100 24 lirs - .
1. (Size<101) or P Mo pg/m Gravimetric
] 40 CFR USEPA
Particulate Matter 3 23.3 60 24 hrs N j
2. | (Size<z.5p) or PMas hg/m Gravimetnie
1S:5182 (P-2)-
e /m’ 10.3 80 24 hrs West and Gaeke
3. Sulphur Dijoxide — 502 H8 Method
N B i SSsS| 15:5182(P-6) -
. 3 hhei
4. Nitrogen Dioxide - NO; pg/m 13.5 80 24 hrs Jacob S;?mog 3 elset
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